IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:

AT HYDERABAD > é,
0.A.No,B19 OF 1999, DATE OF ORDER:31-5-1999, -
BETWEEN: . ' S
N.Satyanandam. cevssApplicant _

and

1. Ministry of Communications,
Rep. by its Ssgcretary,
Telecom Commission, Sanchalan Bhavan,
Parliament Street, New Delhi-1.
2. The Chief Cenasral Manager,
AP Circle, Ooor Sanchar Bhavyan,
Nampally Station Road,
Hyderabed-1,
ssess...ABSpOndants

COUNSEL FOR THE APPLICANT :: Mr.N.R.Devaraj .
COUNSEL FOR THE RESPONDENTS:: Mr.B.Narasimha Sharma .
CORAM:
THE HON'BLE SRI R.RANGARAJAN,MEMBER (ADMN)

A ND
THE HON'BLE SRI B.S.JAI PARAMESHWAR,MEMBER (JUOL)

: DRDER :

ORAL ORDER(PER HON'BLE SRI R.RANGARAJAN,MEMBER(A) )

Heard Mr.N.R.Devaraj, learned Counsel for the
Applicant and Mr.B.Narasimha Sharma, learned Standing

Counsel Por the Respondents.
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2. The applicant while working as a Divisional
Enginser under Respondent No.2 Adﬁ?hbad, was issusd
with a Charge Sheet for certain lapses, vide Memo-
randum No.8/42/96-Vig.II, dated:22-8-1996 (Annexure.
VI, page.23 to the 0A), The applicant submitted his
reply to the Chargae Memo, vide his letter No.PF/TDE:
ADB/ dated:31-1-1937 (Annexure.IX, page.36 to tha OA),
b sy flatnno o,
i.e., the applicant has submittadtyithin 4 to 5 months
from the date of
[~ receipt of the Charge Sheet. But it is stated that
the Charge Sheet is not finalised yet. In the meantims,
number of his juniors who ara three batches balow him
had been promoted to the higher grads. The applicant
was asked to lookafter the duties of the higher post
at Adilabad till now as TOM. In the meantime, promo-
tion order promoting aone Sri N.Nagesh Rao, who is
raported to be three batches junior to the applicant
has been posted as TOM, Adilabad. The applicant
submits that the charges being minor one, should
have been disposed of within three months as per the
standing instructions of the P & T Department {Page.47
to the CA). The respondents Pailed to do that. Further
the réprqﬂbnts have posted & junior above the
applicant at Adilabad, even though he was discharging
the duties of that post so Par. Thus thae respondents
have inflicted the injury not only in not disposing
of his reprasentation but also making him to work
under a junior. Hence, ha roquests that the Charge
Sheet should be quashsd and he should not be allowed
to work under his junior.
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3. This OA is filed to é@ﬁg,.Charga Sheat
dated:22-8-1996, issued by Respondent No.l1 under

Rule 16 of CCS(CCA)Rules,1965, as inordinate delay

has been caused in disposing of his representation
against that Charge Sheet end for a conssquential
df{action that the applicant is entitled for promotion

from the date when his immediate junior in his batch

was promoted with all consequential benefits.

4., The respondents no doubt delayed in disposing

of the Charge Sheet aven though the applicant had
rplan N
filed his repfesentalkien aga;ns& the Charge Shest

within 4 to 5 months from the date of receipt of

that Charge Shest. Hence, the respondents had not
acted in accordance with the rules. The delay on the
part of the regspondents cannot be condonad,gightly.
Hence, the Charge Sheat bearing Memorandum No.8/42/
96-Vig.1I, dated:22-8-1996, has to be dispossd of
within g period of 45 days from the date of receipt

of a copy of this Order.

S, The applicant submits that he has besn asked

to work under his jumior and it will be a humiliation

to him. Ue fesl that the applicant cannot be humilia-

ted Por.no fault of his and not disposing of the

Charge Shest within the stipulated time of three months as
per- the standing instructions of the Telecom Board.

Hence, a direction should also be given to ses that the
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applicant is not allowed to work under his junior as
far as possible. This is possible if a Status-quo

as on date is meaintained till the disposal of the
fEﬁé:Q@i?peet within 45 days. In case due to exigencies
of service, the pomtgf ha#s to be manned by an Officer
of the rank of TOM, then the respondents should pre-
ferably post a senior officer senior to the applicant
in the cadrs of Diyisional Engineer as TOM,Adilabad.

If that is not possible then only ths guestion of
posting a junior to the applicant to be considsred

for posting as TOM, Adilabad.

6. In the result the following directions are
given:=
i) The Charge Shest issued to the applicant

dated:22-8-19896 should ba disposed of
within 45 days from the date of receipt
of a copy of this Order., If the Chargs
Shegat is not disposed of within that
stipulated date, then the Charge Shaeat

stands guashed;

ii) As far as possible the Status-gquo as
on dates should ba maintained till the
disposal of the Charge Sheet dated:
22-8-1996 within 45 days. 1If it is
not possible to keep the higher grade

post TOM vacant Por 45 days, then the
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respondents should take steps for

posting a senior to the applicant in ths
DE @ TDH

catsgory of $Bﬁ,Lﬁdilabad. IPf it is not

possible to post a senior then only a

junior should be considered for posting

as TOM, Adilabad.

7. lJith the above diractions, the OA is disposed

of at the admission stage itself. No costs.

7S, AMESHWAR) (R.RANGARAJAN)
MEMBER (JUDL) MEMBER (ADMN) |
8"5'/ '

Dictated to steno in tha Open Court fj\u;:_ -
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